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CP No. (IB) 109/ALD/2017

The case is taken up on being mentioned. Shri Devendra Vikram Singh for the
petitioner. Shri Kushal Dixit for the Corporate Debtor Company. |
The Corporate Debtor Company duly informed that it preferred a writ

petition before Hon’ble Uttrakhand High Court, wherein, this Tribunal has also been
impleaded as Respondent No.1. Further as interim measure, the Hon’ble Uttrakhand .
High Court has pleased to issue such direction that this Tribunal shall adjourned the .
matter until further order.
The counsel appeariﬁg for the Corporate Debtor propose to files an
application in this respect. Hence, liberty is granted.

Keeping in view of such direction of the Hi gh Court, the matter is adjourned.

The matter be listed on 18" December, 201 ? A
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